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The Minirter «i Remiiie uld CivU 
ExpendttUK (Shri Mi C  Sludi): (ft) The 
need for extending postal banking 
facilities particularly to rural areas has 
been fully recognized by Government 
and steps are being taken to provide 
these facilities in more and more post 
offices.

(b) A statement showing the neces­
sary information is placed on the 
Table of the House. [See Appendix 
XIV, annexure No. 20.]
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L ibrary  Ser v ice  Sc h em e

*2401 /Sardar Iqbal Si>gh:
* \Sardar Akarpnri:

Will the Minister of Education be
pleased to state;

(a) whether the amount of loan 
and subsidy given to the PEPSU 
State by the Central Government for 
the development of its libraries dur­
ing 1955-56 has been utilized; and

(b) the programme for 1956-57?

The Deputy Minister of Education 
(Dr. M. M. Das): (a) Only a subsidy 
was given in 1955-56 from which the 
Pepsu Government has utilized a 
major portion.

(b) The (jovemment of India have 
no knowledge of the State Govern­
ment’s Library programme for the 
year 1956-57.

C iv il  M ed ic a l  A t t e n d a n c e -R ijl e s

*2402. Shri Kamath: Will the Minis­
ter of Defence be pleased to state:

(a) whether it is a fact that the 
Civil Medical Attendance Rules are 
not applicable to all civilians in the 
Defence Services:

(b) if so, to which categories of 
civilian personnel they are apidicable 
and to which they-are not; and

(c) the reasons for not making 
them applicable to the rest ?

The Deputy Minister of Defence 
(Sardar Majithia): (a) Yes.

(b) The Contributory Health Ser­
vice. Scheme, which is a variant of 
the Civil Medical Attendance Rules 
and which is in force for Government 
Servants working in Civil Depart­
ments in Delhi and New Delhi, is ap­
plicable to civilian Government ser­
vants paid from the Defence Services 
Estimates with headquarters at Delhi 
(excluding Delhi Cantonment) and 
New Delhi. The Civil Medical Atten­
dance Rules or any variant of them 
are not at present applicable to De­
fence civilians with headquarters at a 
place outside Delhi and New Delhi.

(c) The provision of medical facili­
ties to Defence civilians outside Delhi 
and New Delhi who are paid from 
Defence Services Estimates has so far 
been governed either by the Regula­
tions contained in the book known as 
“ Regulations for the Medical Services 
of the Army in India” ot by special 
orders.

The question as to what extent 
Civil Medical Attendance Rules can 
be applied to the Defence civilians is 
under consideration of the Govern­
ment.

A l l  I nd ia  Ser v ic b s

2226. Chaudhuri Mnhammed Shaf*
fee: Will the Minister of Home A ib in
be pleased to state:

(a) the total number of persons 
who qualified in the I.A.S. and I.P.S. 
competitive examinations, from the 
1st January, 1955 to the 30th April. 
1956 in India. State-wise;
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(b) the number of such persons who 
have joined and the number of those 
who have not joined;

(c) reasons therefor: and

(d) the number of cases still pend' 
ing decision?

The Minister of Home A t t in  
(Puidit G. B. Pant): (a) to (d). Iw o 
statements containing the information 
are laid on the Table of the House. 
[See Appendix XIV, annexure No. 
21.1

C eo tra l  Sec reta ria t  T em po ra r y  
E m p l o y e e s

2227. Siiri Kuuitli: Will the Minis­
ter of Home Albiin be pleased to 
state: •

(a) the number of temporary em­
ployees in the Central Secretariat, 
as on 1st May, 1956, Ministry-wise;

(b) the number, among them, who 
have put in 5— 10 years of service;

(c) the number, among them, who 
have pul in over 10 years of service:

(d) when they are likely to be con­
firmed;

(e) the rules governing the declara­
tion of temporary employees as quasi­
permanent; and

(f) the rules under which tempo­
rary employees arc confirmed?

Tlie Minister of Home A b irs  
(Pandit G  B. Pant): (a) to (d). The 
information is being collectcd and 
will be laid on the Table of the 
House in due course.

(e) The rules governing the decla­
ration of temporary employees as 
quasi-permanent were published in 
the Gazette of India on the 17th 
March, 1949. A copy of the gazette 
notification is laid on the Table of the 
House. [See Appendix XIV, an­
nexure No. 14.]

(0 There are no general rules for 
confirmations in Government service. 
Confirmations are made in accordance 
with the Recruitment Rules framed 
for each service, grade or post pro­
vided permanent vacancies are avail­
able.

D e v  So m n a th  T e m p l e

2228. Slut Biieeklia Bhai: Will the 
Minister of Education be pleased to 
state the steps taken to protect the 
Dev Somnath Temple iii Dungarpur 
District in Rajasthan during 1955-56?

The Deputy Minister of Edncatkm 
(Dr. M. M. Das): The information is 
being collected and will be laid on the 
Table of the House in due course.

Vigyan Mcmdirs

2229. Shri Krishna Chandn: Will 
the Minister of Natnrai Rcsomves and 
Scientific ReteaKh be pleased to 
state the number of Vigyan Mandirs 
that will be started during 1956-57 in 
Uttar Pradesh?

The Ministry of Natnrai Resources 
(Siwi K. D. Mataviya): The allocation 
of Vigyan Mandirs as between differ­
ent States has not yet been decided.

*“ P rim ary  T ea ch ers

2230. Shri N. B. CEowdhury: WHl
the Minister of Education be pleased 
to refer to the reply given to Starred 
Question No. 2021' on the 8th May,
1956 and state whether the enhance­
ment of ŝalaries of Primary teachers 
upto Rs. 40 or Rs. 50 includes 
‘'allowances” also?

The Deputy Minister of Education 
(Dr. M. M. D as): No. Sir.

E du ca tion  o f  t h e  H a n d ic a pped

2231. Shri Jhulan Sfaiha: Will the 
Minister of Education be pleased to 
state the total amount spent by the 
Centre directly and as grant-in-aid 
over the education of (1) the blind,
(2) the deaf and (3) the dumb in the 
country from 1952-53 to. 1955-56?

The Deputy Minister of Education 
(Dr. M. M. Das): The information is 
being collected and will be laid on the 
Table of the Lok Sabha as soon as 
possible.

Sy m po sia  o n  Sc ie n t if ic  Su b jec ts

2232. Shri Krishnachaiya JoAi: 
Will the Minister of Natural Resoor- 
ces and Scientific Research be pleased 
to state:




